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0. A. Jo. 123J86 

CORA1dI : Hon'ble IIr.P.L Trivedi 	Vice Chairman 
Hon'ble Mr. P.J. Joshi 

	
Member 

21 .7 ._1  86 

Neither applicant nor his counsel/present. It seems that 
directions to issue notices were passed but there is 
nothing on record to show whether the notices are served 

the resp bn 	ondents. The Notices ja them fore ja issu) to 
the respondents for fil'ing reply returnable on 25th 
September, 1986. 

(p.11. Jo4' 	 (p.u. Trivedi) 
Merabey 	 Vice Chairman 
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O.P. No.123/86 

CORAM : (1) Hon'ble fr. P.H. Trivedi ( Vice Chairman ) 

(2) Hon'ble Iii. P.M. Joshi ( Ilember  ) 

In view of the joint pursis passed by the learned 
29-7-8 	 counSei for the parties the case is adjourned to 29/9/86. 

) 
PJltJospt ),)Z 	 ( P.H. TRIVEDI ) 

v.c. 



O.A./123/86 

CORAM : HON'BLE MR. P.H. TRIVEDI .. VICE CHAIRMAN 

HON'BLE MP P. M. JOSBI 	.. JUDICIAL MEMBER 

29.9. '86 

Learne1 a3vocate for te responäent flies his reply 

with notice to the applicant. The case is adjourned 

to 13th October, '86 for hearing. 

(P.H. TRIVEDI) 
V.C. 

30/9 pm; 



O No.1286 

- 	 CORAM : Hon'ble Mr. PH.Trivedi •. V!ce Chairman 	() 
Hon'bie Mr. P.?. Joshi 	• Judicial Merrer 

1 3/10/86 

Heard the learned advocate for the applicant Mr. Gogia and 
Mr. Udani learned advocate for the respondent. After 
completion of the applicant's sick leave on 1/10/84 the 
I?ailwa .r Authority asked him to appear before the Pe1lway 
medical authorities at Janua r and obtain a certificate. 
The applicant ' s contention is that he reported with a medical 
certificate and resumed at Hadznatiya, i 4-1 e respondent 

contention is that he was askd to obtain certificate from 
Auilway doctor of Jamnagar and report on 21st. Septeriher :1-984 and 
the applicant has not reported on the date or thereafter. The 

appl.:Lcant has made several representations accorlinij to him 

and also moved the Labour Court for redressal. 

After hearing both the advocates and considering the circumstancai 

of the cec, it is ordered that there is sufficient justification 
to direct the spondent immediately to take the applicant in-'o 

service as casual laboerer and that he s1-suId not be shunted 

fromliff ace to place. The respondent will accordingly take 
him in service at Hadmativa. So far as the applicant's claims 
in the past are concern both the parties are free to continue 
to take up matter in the Labbur Court in which they are pending, 
ie do not oropose to 'ass cMy order or to make any 
obse:esations on the merits of the case of eithe:c :arty in this 
order. The direction in this oscar asking the respondent to 
take the applicant in service at Hadmatiya as stated above, 
is also not to affect the merit of the case. With these orders 
the case is dislaosed with no order as to costs. 

Nlllk~_,~~ 
(P.1-I. .ir1vect1) 
Vice hairman 

(P. 
Juaiciai Ilrnber. 


